
LOK SABHA DEBATES 
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LOK SABHA 

Monday. 30th July. 1956 

The Lok Sablla met at Eleven oj the 
. Clock. 

{MR. SPEAKER in the Chair] 

QUESTIONS AND ANSWERS 

(See Part 1) 

12 :\iOON 

? APER LAID ON THE TABLE 

AUDIT REPORT (POSTS AND 

TELEGRAPHS) 

The Minister of Revenue oDd Civil 
Expenditure (Shri M. C. Shab): I 
beg to lay on the Table. under article 
151 ( 1) of the Constitution. a copy of 
the Audit Report (Posts and Tele-
graphs). 1956-Part I. [Placed in 
Library. See No. 5-274/56.] 

LEAVE OF ABSENCE 

!\fro Speaker: The Committee on 
Absence of Members from the 5it-

~ of the House in its Sixteenth 
Report has recommended that leave 
of absence may be granted to the 
following Members for the periods 
indicated in the Report: 

1. Shri C. Ramasamy Mudaliar. 
2. Shri Krishnacharya Joshi. 
3. Shri M. Hifzur Rahman. 
4. Shri N. Somana. 
5. Shri Raj Bahadur. 
6. Shri A. E. T. Barrow. 
t. Shri Sofi Mohd. Akbar. 
8. Maulana ~  Saeed 
Masuodi. 

9. Shri R. Velayudhan. 

1406 

I take it that the House agrees with 
the recommendations of the Commit-
tee. 

Ron. Members: Yes. 

Mr. Speaker: The Members will be 
informed accordingly. 

~  -
. ELECTION TO COMMI'lTEE 

ALL-INDIA INSTITUTE OF MEDICAL 

ScIENCES 

Tbe Minister 01 Healtb (Rajkumarl 
Amrit Kaur): I beg to move 

"That in pursuance of clause 
(g) of Section 4 of the All-
India Institute of Medical 
Sciences Act, 1956. the Members 
of this House do proceed to elect 
in such maDl1er as the Speaker 
may direct. two Members from 
amongst themselves to be Mem-
bers of the Institute." 

Mr. Speaker: The question is: 

"That in pursuance. of clause 
(g) of Section 4 of the All India 
Institute of Medical Sciences Act. 
1956. the Members of this House 
do proceed to elect in such man-
ner as the Speaker may direct. 
two Members from amonl:St 
themselves to be Members of the 
Institute. " 

The motion was adopted. 

STATE FINANCIAL CORPORA-
TIONS (AMENDMENT) BILL-

The MinistrT of Revenue and 
Defence Expenditdl'e (Sbrf A. C. 
Gub) :  I beg to move for leave to 
introduce a Bill further to amend 
the State Financial Corporations Act, 
1951. 
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JII'. 8peid&er. The question is: 
"That leave be' granted to 
introciuc(' a Bill further to amend 
the State Financial Corporations 
Act, 1951." 

The moti01l was adopted. 

Sbri A. C. Guba: I introduce-the 
Bill. 

STATES REORGANISATION 
~  

Mr. Speaker: The House will now 
proceed with the further considera-
tion of the following motion moved 
by Pandit G. B. Pant on 26th July, 
1956: 

"That the Bill to provide for 
the reorganisation of the States 
of India and for matters connect-
ed therewith, as reported by the 
Joint Committee, be taken into 
consideration. " 

Sbri Kamath: <Hoshangabad): May 
I make an earnest request before the 
House proceeds with the debate? You 
arc well aware that the debate has 
evoked much interest both inside as 
well as outside the House. Many hon. 
Members are still anxious to speak 
on this Bill. I would, therefore, 
request you to extend the time fOl' 
discussion till tomorrow-I mean the 
general discussion and, pari passu. I 
would request you to increase the 
total time allotted for this Bill, with 
exercise of your discr('tionary powers 
to increas(' the time from 45 to 55 
hours or rOll!1d a bout tha \. 

Secondly, you al'e aware that the 
observance of the punya tithi of 
Lokamanya Tilak falls on Wedries-

-~  day after tomorrow. Many 
of us are anxious to take part in this 
in our constituencies and other parts 
of the country. I would, therefore, 
earnestly request you to take lJp the 
second reading of this Bill. say, on 
Friday or Monday-not before Friday 
in any case, so that we may be here 

to participate in tbevotin. on the 
various clauses. That may also cive 
sometime for Members to bav(' talk!! 
outside the House on certain contro-
versial clauses. such as Bombay. 
These two days, in the meantime, 
Wednesday and Thursday, may be 
utilised for the River Board.'! Bill. etc. 

Shri Tulsidas (Mehsana West): 1 
support what Shri Kamath has said 
that the time for the first reading 
may be extended by one day more 
in order that the hon. Members who 
may like to speak may have enough 
time. . 

Mr. Speaker: Let us consider. Let 
us see how the'. progress is and then 
come to this matter again. So far as 
adjourning of the other stage or tak-
ing up the other stage at a later date 
is concerned. the hon. Minister of 
Parliamentary Affairs is also hearing 
him. He may have a talk with him 
and if they come to an agreement. I 
have no objection. 

Dr. Lanka Sundaram (Visakhapat-
nam): There will be a large measure 
of agreement. (Intermpr ions.) 

Mr. Speaker: There is no question 
of my agreeing. I am here from 
11 A.M. till 6 P.M. 
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-Introduced with the recom mendation of the President. 




